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g 1v1ng reasons for immediate le i l a t ioa by 
the Hoo bly Docking and Engineeri ng 
Company Lim i t  d (Acquis i t ion a nd Transfer 
of  Under tak ing ) Ord i aa nce , 1984. 

MATTERS UNDER RULES 371 

( i )  Compensation to farmer of Hary o , 
Punjab, Rajastban and Ut ter Pradesh 
wb e crops have been dest royed 
b e of breach in  Bbakra C na l  and 
non -a,·a i lability of electricity 10 Tube· 

wells. 
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[MR . DEPU fY-SPB 4.KER in the 
Clialr ] 

(1J ) Me ure11 n"edeJ for lcial anJ  i!cooomic 
upliftment or women. 

S H R l  K A MAL NATH (Chhi ndwa ra) ; 
I t  i unfor tu._aa: tc tha t  the s t a r u  of women 
ha not been prope r ly ddincd in the 
conomic and oc iat  up l i ft programmes. 

The two major i od ice -of l i t e racy, where 
for every ten l i te ra te men there are only 
eveo l i tera te  women ,  a nd th i nd x of 

morta l i ty-where the l i fe expectancy o f  
women.  i five yea rs le  than t ha t  o f  men, 
women ,  io  fac t ,  a re to  • be rega rded as a o  
economica l ly  we e r  sect ion . . Wi th t he 
s low impact  of  progre s on t he ocia l  
f m i ly pat tern, wome11 's d p ndeoce on 
th financ ia l  uppo1 t from huibands is  i n  
cons tan t  jeopa rdy .  

In  t he econom:c and so i l u p l i ft 
pr gr mme,  t he [ nd ian  women f ce d i scr i 
m i na t i o n  i n  wage s t ruc ture a nd financi a l  
oppor tun i t ies .  Whether i t  b �  the publ i� o r  
the pr iva te ector,  women recei v  lesser 
wages tha n  men .  Th:! tea Garden have 
wom.:n earni n,i. 60 per cen t  of t he men 's 
w:i Job opr,or tun i t i  a rc: denied. to 
mo · t  bu t  a sma l l  frac t ion  o f  thousands o f  
wom-n gradu :1.t i ng e ch  ye:i r .  T r  is , there 
for , my n ten t ion  th:i t n er ies of  
measure ,bou ld  be envisa ged t o  extend 
sucn ocia l  nd economic i ndependence to 
women tha t  would enable them to be 
rehabi l i t a ted i n  ou r  ocic ly  with fa l l  
j u  t ice, economic and ocia l .  The ba nk 


